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WRIT APPEAL NO: 10s9 OF 2024

Writ Appeal under clause 15 of the Letters Patent Writ Appeal preferred against the

order dated 3oto7 t2024 i" W ; il i36; & zozq on the fi le of the High court'
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Petition under Section 151 CPC praying

in tne afiidavit filed in support of the petition' 1

H;;'il; i;arned sinsle Judse order 30/07

ii;"Jil w;it Rppeat as otherwise the petitio
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nnot be co mpen sated i n

that in the circumstances stated

rt. Hion Court may be Pleased to

tiozii" w.P. 1365/2024 Pending

ner will suffer irreparable damage

any moO" in the interest of justice

Counsel for the Appellant: SRI' SULTAN MOHIUDDIN REP'-"" snisrrATH AHMED KHAN

counsel for the Responatnt uo'"tioJl imr notreruMED IMRAN KHAN'

il;iiroN;i;iovoiere ceuennl FoR rHE srArE

counsel for the n"sponot-nl'r'r"'iisnr rvrrnzl sAFIULLA BAIG

counsel for the n""ponalii r'io's' inr MoHD NASEER UDDIN

The Court made the following: JUDGMENT
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JUDGMENT: eer E Ho^,ble the Chiaf Justice Alok Aradlle)

Mr. Sultan Mohiuddin, leamed counsel representing
Mr. Shafath Ahmed Khan, leamed counsel for the
appellant.

Mr. Mohammed Imran Kharr, learned Additional
Advocate Genera_l for the State.

Mr. Mirza Safiulla Baig, learned counsel for the
respondent No.4.

I \':

2' This intra court appear is directed against the order
dated 3O.07.2024 passed by the learned Single Judge by
which the writ petition preferred by the appellant, namely
W.P.No.l365 of 2024, has been dismissed.

3. Facts giving rise to liling of this appeal briefly stated
are that the appellant claims to have been appointed as
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Government Khazi vide G'O'Ms'No'44' dated 18'10'2019'

for a period of three years' The appellant' on expiry of the

period of three years' frled a representation dated

22.01.2022 seeking modification of the aforesaid

Government Order insofar as it pertains to the tenure of

three years. The Principal Secretary to Government'

Minorities Welfare Department, vide Memo dated

O}.O2.2O22, referred' ttre representation submitted by the

appellant to the District Collector' However' ttre District

Collectordidnotpassanyorder.Thereupon,theappellant

filed tlre writ petition, namely W'P'No' 16437 of 2023'

which was disposed of by a learned Single Judge of this

Court by an order dated 28'06'2023 witk, a direction to the

District Collector to act upon the Memo issued by the

Principal Secretary to Government a-fter gt"ing an

opportunity of hearing to the appellant'

4. The District Collector, by an order dated O8'09'2O23

appointed the respondent No'5 as Khazi in respect of the

area allotted to the appellant' The appellant thereupon

challenged the aforesaid proceeding dated 08'09'2023 in a



J

\

writ petition. The learned Single Judge, by an order dated

3O.O7.2O24, has dismissed tJle writ petition, inter alia, on

the ground that Section 2 of the Kazis Act, lgg0, empowers

the State Government to appoint one or more Khazis

depending on the necessit5r as the State Government deems

frt and proper after consulting the principal Muhammadan

residents of strch local area. Hence, this appeal.

5. Learned counsel for the appellant submitted that the

appellart is aggrieved by the procedure adoptect for

appointment of the respondent No.5, as the Muhammadal

residents of the local area were not consulted.

6. We have considered the submissions made on behalf

of the appellant arrd have perused the record.

7. Admittedly, under the Kazis Act, 1g80, the appellant

has no statutory right to claim appointment for a lifetime

as Khazi. The District Collector directed the Tahsildar to

conduct an enquiry and upon holding the enquiry, the

District Collector has issued the proceeding dated

OA.O9.2O23 by which the respondent No.5 has also been

\
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appointed as Ktrazi. Thus, it is not possible to accept the

contention urged on behalf of the appellant that the

principat Muhammadan residents of the local area were

not consulted. In any case, in the absence of any statutory

right to seek appointment as a sole Khazi for a particular

area, no writ of mandamus, as sought for by the appellant'

can be issued.

8. For the aforementioned reasons, we do not lind any

ground to differ with the view taken by the learned Single

Judge.

g. In the result, the appeal fails and is hereby

dismissed.

Miscellaneous applications pending, if any, shall

stand closed. However, there shall be no order as to costs.
sD/- K. SAILESHI

DEPU REcls R

I/TRUE COPY'/

SE ON OFFICER

1?*:33ii"'ft ,:+trilI^t$i"^fEttfr 
gffi f ':J3'i331'tto'tn"st"t"

' 'iT"i"nsj"a ai HYderabad,,,?i[" 
BA.G, Advocat" Igp.qgl3 One CClo SRl. MIRZA

4. one cc to sRl. MoHD ilA's'iiR ubotu' novocate IoPUC]

5. Two CD CoPies
BM
GJP

w



HIGH COURT

DATED:09 t}gt2024

ORDER

WA.No.10S9 of ZOZ4

I 2 9 NAII :i02t

sril IaHFO

R THE s14o((

o C

l"'+
a

DISMISSING THE WRIT APPEAL WTHOUT COSTS

€oaftaq-
til-.-otot


